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BAIL ORDER 

1. Matter is pending consideration on the bail application filed 

on behalf of accused Shahid on the grounds, namely, that 

the accused has been in judicial custody since 21.06.2019, 

that the accused has been falsely implicated in this case that 

no recOvery was made from or at the instance of the 

accused. that the accused is not a previous convict and that 

accused undertakes to abide by the conditions imposed by 
this court. In the reply filed by the 10, the bail has been 

opposed on the ground that if the accused is released on 

bail, he may jump bail and may commit similar offence. 

2. Submissions on the bail application have already been 

advanced. Ld. Counsel for accused had reiterated the 

submissions made in the application. Ld. APP for State 

submitted that there are several cases of similar nature 

pending against the accused and that the present matter is at 

the stage of PE and the complainant's evidence be recorded 

before consideraing bail application of accused as accused 

had refused his TIP. Submissions have been heard. Court 

file perused. The previous involvement previous 

conviction report of accused has been filed by the 10, as per 

which here are more than twenty other/CAses pending
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against the same accused for offence under Sections 

356/379 of IPC. The charge-sheet in this case has already 

been filed and the matter is at the stage of PE. If the 

accused is released at this stage., there are chances of him 

absconding to avoid trial considering the several cases 

already pending against him. There is also a possibility that 

accused may influence the witnesses. No grounds are made 

out at this stage for grant of bail in favour of the accused1 

Shahid. Therefore. the bail application is disnmissed. 

3. The order be also uploaded on the website of Delhi District 

n Meg Court. 
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